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IN THE CENTRAL ADMIN]BmATIVE TRIBUMNAL
JAIPUR BENCH: JAIPUR

D2te of order : 22.1.1996

CP No., 109/95

in _
OA Ne, 350/94
Madhuri Jeshi V..V. Petitioner.
versus
Mr, Gaut&m Gupta & Anr; ese Pesponflents,

Mr, K.L. Thawani, Counsel feor the petitioner,

Mr, 7.D, Sha rm@, Counsel for the responaentaQ
CORAM -3

Hon'ble Mr, N.K. Vermd, Memger (A)
Hon'ble Mr, Raten Prékash, Member (J)

PER HON'BLE MR, N.K. VERMA:

In this C.P,, the petitioner has alleged that
the respordent Neg#, 1 and 2 hive net cdrried eut
the orders of the Trikun2l dated 19.0%.94 By which
the respomdents were directed not to revert the

from the pest

appliednt/Which he(she)is presently eccupying till
the next @ate, Shri Thawaﬁi breught to eur hetice
thit the appliéant had reportei for duty on 21,9,94
but she was aet permitteﬁ te resume duties, Learnped
eouncel fer the petitioner stited thit imespite of
elear orders of the Tribuuai; the responients hive
dcted im the minmer which €e3n b= s@aid te be wilful

disebedismce and aontempt of the Tribundl orders,
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2. Shri U.D. Sharma, ledrned ceunsel for the
respendents on the ether hind breught to eur netice
thit the ippliéanﬁ was on mediecl leave frem 15,9,94
2pd the respendents had vide théit erder dated
1649.9@ altready mide arrangements fér a subkstitute

te t3ke over the chirge of Sub Pestmister P,I.P,

Pest Office, Keta, ard therefore, the imterim erder
issued by the Tribbumdl not teo revert the appliednt
from the pest which she was oceipying @il met permit
her tiaking ever ag.Sub Pestmdcter P.I.P. Fbét Office. .
The erder dated 16.9,1994 has clearly stipnlated

that on resumptien of dAuties she will be posted_as'
Sub Pestmister, Gumanpura apd net to the P.I.P. Pest
Office. Therefore; the stay erder beceme infruactuens
and could net be cemplied with} Shri T,D, Sharms

21so breught te our retice that the applicaant remiained
on medical leave till 2,10.94 apd thereafter again
proeeeiei on ledve en varieu® spelle on medical *

grouhﬁ} Resumptien eof duty @after preductien ef the

medical fitmecs eertificite i met an autometie

act; But 1t requires proeper sanctien of the contre-
lling autherity regirding pesting ef the effieial

whe wae umder medical treatment,

3. We hive given eur amxieus eenciderations

to the‘averments; pleadings and arguments eof beth

the parties;‘ The questien of the applieant ebtdin-
ing an interim erder en 19,9.94 itself seems te he
unﬂef certain dubieus circumetinces, ihe applicant

had not ceme with clean hipds/infermatien that at
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the relevant time she was mot on &aty dt the
P.I,P, Pest foiee on mdictl groundls and,
therefor'e; the Trisunail had iscued iij erder
staying the reversion of the petitiemner, Had

the Tridumdl Been informed of the cerrect poSitioen,
the Tribundl vweuld met hiave iscusd sueh an erder
which renders its compllinege imfrustueus, We are
Serry te observe that sueh type of miz-statement
which misle=a@ the Tribum]l in issuimg imterim
etders must Be stappell, Normlly, we could have
Aayarded enats agiihst the anplicant a8 praved for
by the leirne& countel for the_rQSQonEents; Shri
U,D, Sharmd, However, eonsidering the fact that
the @pplicant wis umider medieal treatment fer a
lohg time as alse under ﬁemsiana; ve are net doing

Se.

4, As discussed akeve, we £ind ne eontampt o
the part of the respondents and the C,P, it accerd-
ingly dismissed. UMotices issued te the recpondents

are hereby discha rged

(Rat&ln Prakash) ( N.K. Verma )
Membar (J)  Member (A)
evr,




